
NATIONAL COMPANY LAW TRIBUNAL 
MUMBAI BENCH, COURT-II 

 

5. IA 683/2023 IN  C.P. (IB)/604(MB)2018 
 

CORAM:  

SHRI SHYAM BABU GAUTAM     SHRI KULDIP KUMAR KAREER 

HON’BLE MEMBER (T) HON’BLE MEMBER (J) 
 

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE 

NATIONAL COMPANY LAW TRIBUNAL ON 24.02.2023 
 

NAME OF PARTIES: - M/S Gill International Limited Through 

Mr. Punit Batra 

IN THE MATTER OF 

Gill International Ltd. 

V/s 

 Unimers India ltd 

 

APPEARANCES: - 

FOR THE APPLICANT     : Mayank Kumar Advocate 

Aditya Gauri and Dhananjaya Sud, Adv. 

for IRP 

FOR THE RESPONDENT :  

Section: 60(5) u/S 7 of Insolvency and Bankruptcy Code, 2016   

ORDER 

The matter is taken up through Virtual Hearing (VC).  

IA-683/2023 – This Application is filed under section 60(5) of the 

insolvency and Bankruptcy Code, 2016 by Financial Creditor M/s Gill 

International Limited seeking replacement of the former IRP namely Mr. 

Shantanu T. Ray.  Counsel appearing for the former IRP submits that  

Show Cause Notice dated 10.10.2022 was issued by the IBBI under Bye 

Law 23 of the Bye Laws of ICSI Institute of Insolvency Professionals 

(ICSI IIP) and Part 1.6 of the Monitoring Policy of ICSI IIP and IRP 

Shantanu T. Ray was suspended until further orders.  Be that as it may, 

this Bench feels it proper to appoint new IRP as prayed for.  Accordingly  
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AAA Insolvency Professionals LLP IRP is appointed from having 

registration No. IN-DL20649330797640U of M/s Unimers India Limited 

to conduct the CIRP Process further.  With the aforesaid observations 

IA-683/2023 is allowed and disposed of.  As per thefees, it will be 

paid as per the regulations. 

  

 Sd/-          Sd/- 

SHYAM BABU GAUTAM          KULDIP KUMAR KAREER 

Member (Technical)         Member (Judicial) 

Aarti  

  






